CHP Anp BSF puriNG STUDENTS AGITA-
TION IN BIHAR,

SHRI RAM NIWAS MIRDHA: Sir,
&n behalf of SHRI F, H,L MOHSIN: 1
beg to lay on the Thble g statement

the reply given on the
14th August, 1974 to Unstarred Ques-
tion No, 2528 by Shri G. P, Yadav
regarding firing by CRP. and BSF
in Bihar during students agitation,

STATEMENT

8ir, while furnishing a reply to
the Unstarred Question No. 2528 m
the House regarding the rounds fired
by CRP and BSF in Bihar during
students  agitation I inter aliz fur-
nished the following information for
para (a) of the Question:—

“The CRP units fired 1 round at
Paina on 18.3.74, 41 rounds at Patna
on 18-3-74 and 2 rounds at Gaya on
12-4.74."

2. It has come to my notice that
CRP units actually fired 41 rounds at
Patnea on 18-3-74, I round at Patna on
18374 and 2 rounds at Gaya on
124.74.. As soon as this mistake
came to my note, I sought Chair's
permission to make a necessary cor-
rection to the answer given earlier to
the Lok Sabha Unstarred Question
No. 2528, I, therefore, request that
in para (a) of the answer the follow-
ing smendment may please be made:

For the words and figures : —

“The CRP units fired 1 round at
Patna on 18-3-74, 41 round at Patna

on 19374 and 2 rounds at Gaya on
12-4-14",

The following may be gubstituted:—

“The CRP units fired 41 rounds
at Patna on 1B-3-74, 1 roung at
Patne on 19-3-74 and 2 rounds ut
Geys on 13-4.74"

11.34 hm
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QUESTION OF PRIVILEGE

Certain Nes Rewport in Pratipaksh,
a Hindi Weekly

SHRI PILOO MODY (Godhra):
Sir, it has been brought to my notice
this morning that in a report publish-
ed in a paper called ‘Prati Paksh’ a
most scurrilous attack has been made
on the Members of Parliament. Sir,
I think it is a matter which goes even
beyond the pale of privilege because
it says, apart from other things,

AN HON, MEMBER: Who isg the
editor of this paper?

SHRI PILOO MODY: I think It ia
Mr. George Fernandes, who has been
here some time ago.

It says:
g ar W TR AT wgr 7
(warwrwrer)

sl wrrer fagrd wrwdndt (rfera)

% oft € NG A7 FAT T AHAT
F 1 %o R g gA P
gz ‘ged LT AT W E
“gRg A QA IRTHT W7 w7
“gha we frig # ey’

MR, SPEAKER: You are just read-

m.p.p«,mtumummma

do you want to make out of this
paper? There are s0 many papers in

you



havo opmad brothels and thinp

“ like thas, and you do not think that
this is a matter of privilege? You
think this is normal day-to-day
“journalism? Either you give credence
to the fact that what the man has
written is true, in which case I
would have no argument with you, or
it has to be gone into and thoroughly
investigated that whatever charges he
has made in this paper are appli-
cable to members, that such members
can be identified, that the charges
against them can be proved, ang if
proved that they lose their seat in the
Lok Sabha. Unless these things are
gone into and done deliberately in a
caleulated and business like fashion, I
am afraid you will have made a moc-
kery of parliament and a mockery of
privilege. Anybody can go and there-
after say anything he likes and you
will not have a leg to stand on. And
the next time you summon some poor
officer over here and ask him to apolo-
gise because he said ‘boo’ to a Mem-
ber of Parliament...,

MR. SPEAKER:
whom?

Privilege against

SHRI SHYAMNANDAN MISHRA
(Begusarai): Against the editor,

SHR] PILOO MODY: The trouble
is that vou do not read what is sent to
you. 1 gent it to you this morning. It
was no mean effort to get it here before
9.30. I sent it to you so that you can
read it and come prepared, so that
you know what I am talking about—
this coming particularly from a fellow
who has been a member of this House.

MR. SPEAKER: You did not send
lt to me.

“SHRI PILOO MODY: I sent a copy
of ‘the letter with thig paper which
‘Waa & clipping. '

nsrum It has not reached.

U BHRI - VIKRAM  MAHAJAN
mnu inefficiency of

emma BHADM 12, m (um;
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wuw Wi qwa{mtum
sxggifwagd, wy Wk
wT At gor R €

SHRI P. K. DEO (Kalahandi): It
is very serious matter, ‘

SHRI PILOO MODY: I am handing

over the copy of the paper to you,
Sir, just now.

MR. SPEAKER: Not at this time.

SHRI PILOO MODY: I have no
doubt that it has been lost in some
transit. Thig is not the issue on which
privilege will be decided.

MR. SPEAKER: But I must have
known about it earliet, because he is
asking for my opinion. ] am asking

thim what he is reading from, because

that is not before me.

SHRI PILOO MODY: I accept what
you say that jt did not reach you and
1 expect you to accept what 1 say,
namely that 1 sent it. If in transit it
has been lost, and this will not be the
first time in the history of India when
mail posts get lost during delivery,
nevertheless, this loss of delivery....

SHRI ATAL BIHARI VAJPAYEE:
Dig he send it by post?

SHRI PILOC MODY: This loss
through delivery cannot be the decid-
ing issue of a privilege motion. If you
would just read three lines of it, yeu
would know it.

MR. SPEAKER: Whep, he sent that
letter, he should have sent along with
it the relevant material also. I bave
not got it. '

SHRI SHYAMNANDAN MISHRA:
The case is 80 obvious that it should
be remitteg immediately to the Com-
mittee of Privileges. What is the
difficulty about sending it mﬂlﬂ.

'Comm.lttuoll’rhﬂegu?

" SHRI P. K. DEO:»There is unmni-
mity in the House. This is & matter
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[Shri P, K. Deo]
where we can cut across party lines
and we want that it should be refer-
red to the Privileges Committes,

SHRI PILOO MODY: When both
sides are agreed, I do not see why it
should not go to the Privileges Com-
mittee. It is absolutely scurrilous,

SHRI PRIYA RANJAN DAS
MUNSHI (Calcutta South): I support
him.

SHRI SHYAMNANDAN MISHRA-
Never has Parhament and Members
of Parliament been abused in such
terms. This 15 scurrilous enough.

MR. SPEAKER. He has brought it
fo me only here.

SHRI VIKRAM MAHAJAN: It
should be decided by the House, be-
cause it is so obvious. The editor
thould be called to the House and he
ghould be made to apologise. There
are no two opinions on this.

PRQF. MADHU DANDAVATE
(Rajapur): He must either substan-
tiate the charges or withdraw them.

MR. SPEAKER: It 1s very charact-
ing; 1 seldom come across such situa-
tions, when Members suddenly start
reading out from a paper without my
having any knowledge about it
1 would go through it when I am

SHRI P. K DEO: Privileges Com-
mittee i the proper forum for this.

SHRI S. M. BANERJEE (Kanpur):
As regards what has come out in this
newspaper, it has been circulated to
all of us. I do not hold any brief for
the editor of the newspaper, and she
or he may be hanged. But the whole
guestion is, if whatever is said in this
House ls correctly recorded in the
newspapers it is just a reflection of

Suppose gve call them a bunch
. of thieves, if somebody writes it in the
newnpaper, it becomes a privilege

SEPTEMBER 3, 1974
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Issue. What is said in the House can
be quoted in the newspaper. So, let
us be very careful in our utterances
in the House also, (Interruptions).

SHRI H. N. MUKRHERJEE (Calcutta
—North-East): I would like you to
proceed in the way which you have
mndicated, namely that you take your
time over it, even though quite ob-
vivusly, very scurrilous things have
been said about Parliament. But my
submission, however, would be that af
this matter 15 referred to the Com-
mittee of Pirivileges, which I feel you
would be inclined to do, we should
at the same time take some tangible
steps in regard to the other mutter
regarding our own investigations of
the alleged conduct of our Members.
We cannot with any cgnscience agpear
before the people as not being dis-
honest unless we oursclves do some-
thing to show that we are cleaning
vur place of all the filth and dross
which allegedly have accumulated.
1 should, therefore, say that we shall
make mud of our names before our
people if we refer thig kind of thing to
the Commuttee of Privileges and threa-
ten the press or 1individuals but do
not at the same time take investigat-
ing steps in regard to our own Mem-
bers, These two things should be
simultaneous. If they are not simul-
taneous I am not prepared to be a
party to sending newspaper or an in-
dividual to the Committee of Privi-
leges. A Member of the House ot
Commons once described that he was
not paid by the country to become &
Member of an idiotic circus, and he
got away with the Committee of Pri-
vileges, because the House was behav-
ing like ap idiotlc circus in Eagland.
If we in this country are also going
to behave in that fashion, which alle-
gedly we do, we have no business to
refer it {0 the Committee of Privileges,

Let us refer it to the mitteg . of
Privileges, Let us have a pariia-
mentary investigation of the

which came up the other day about 21
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or 22 signatories and that sort of thing.
If we do not do it simultaneously we
shall be inviting the wrath of the
people and we may deserve 1t also

SHR] SHYAMNANDAN MISHRA
Why do these things keep on coming
in the press that we are a bunch of
lhiars and so on? It 15 because a pal-
hamentary probe into this matter i«
being denied or delayed by this Gov-
ernment If it 135 not delayed by the
Government these things could not
have come in so many forms in so
many newspapers. So, it 18 the Gov-
ernment which 18 bringing the whole
House as well as the hon. membeis
of thiy House into disrepute There-
fore, simultaneously a parhiamentary
probe 1s called for Otherwise, we
would not be able to do justice to this
matter. Even the Privileges Com-
mittce will have to act as an invest:-
gating committee into the entire agpect
of the matter. It cannot deal only
with the scurrilous remarks against
MPs bv the editor of that paper, 1t
will have to go 1into the entire
matter to test the veracity or otherwise
of the allegations

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) There are two things
If your ask me personally, we should
congratulate the editor of this paper
on having taken a bold step and bewng
so outspoken in describjng this House
to be a House of chors because Shn
L. N Mishra had misappropriated
Bharat Sewak Sama); money and no
discussion can take place. Then, out
of the 21 signatures, it has come out
that 7 are genuiné

MR SPEAKER' What 1s
motion?

SHRI JYOTIRMOY BOSU, The diffi-
culty 18 you do not read my letters
That is the unfortunate thing You are
the hon. Speaker If somebody asks,
“Is your Speaker loudspeaker?”, I say,
*“No; he is Speaker only”.

MR. SPEAKER: Will you withdraw
éunl wards of not?

your
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SHRI JYOTIRMOY BOSU: If at
offends you, I certainly withdraw
them But having called me to speak,
you should not interrupt like this

MR SPEAKER If something irre-
levant 15 said, 1 have to stop it I can-
not sit quietly whatever you may say

SHR1 JYOTIRMOY BOSU: I am
confining mysaif to the bold step taken
by the editor 1n calling this House a
congregation of thieves and dalals, I
miust congratulate im This House
may contain a number of thieves At
least one thiel [ have mentioned In
my motion, Shr1 L N Mishra The
other thing 1> dalals. It has come out
that 7 out of the 21 signatures are
senuine That 13 why 1t 15 necessary
to go into the entire matter and that
13 possible by the privileges com-
mittee Therefore, I recommend that
the entire matter should be looked in-
to. I congratulate the editor on giv-
1ng the truth about this House.

SHRI B K DASCHOWDHURY
tCooch-Behar) On a point of order
1 The hon member. instead of
quoting from the newspaper-—] am not
sure whether he has gone through it—
made certain other observations He
said, this House may contain some
dalals, chors or something hke that.
It 13 a serious mattet I have not
gone through the newspaper report
that has been referred to But the
hon, Member himself—he 15 an honou-
rable Member of this august House—
says, it may contain some persons like
that He goes a longer way. My point
of order 18, whether 1n the circum-
tances, Sir, you are going to allow this
remark to be recorded here or that
will be expunged. (Interruptions).

SHRI P G MAVALANKAR
(Ahmedabad): Sir, I want to make a
submugsion’ and have your guidance.

The Editor in question who has
published thig report 15 not any Tom,
Dick and Harry. thmlnmnnble
catizen wnd an  ex-Member ¢gf this
honourable House He hay published
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[Shri P, G. Mavalankar]

something which ig a very grave and
serious reflection on the character and
honour of the entire House. So, my
submission jg that this matter must
certainly go to the Privileges Com-
mittee and the Editoy must be compel-
led to give evidence as to why he has
written the way he hag written.

Bimultaneously, I want to make an-
other submission, From last week, we
have been requesting you again and
again that this whole matter needs to
be probed into thoroughly by an all-
party parliamentary Committee under
your guidance and control. Now, the
Government have been trying to find
some excuse or the other and trying
to side-track the whole issue. Let us
take for arguments sake that the sig-
natures of 21 MPs. who are alleged to
have been involved in this are genu-
ine. Even if they are genuine, T still
consider that it is a matter for a par-
liamentary probe. Can anybody in
the Government of India, any Depart-
ment, any Ministry, issue a licence or
do anything under letters written by
Members of Parliament? .

There are two separate issues involv-
ed. One igsue is whether 21 alleged
signatures are genuine or forged. 20
of them have said that they are forged.
One has not come here and said it. I
do not know where he is. He has not
made any statement. If this is going
0 be decided by a CBI Inquiry, is
CBl Inquiry going to be resiricted

Let me be frank about it. My sus-
picion is that by leaving T to the CBI
alone, perh
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signature is forged. Then, they will
come and say it is & gub judice matter
before a court of Jaw and, therefore.
nothing can be done. ~

Sir, before that eventuality comes, 1
would like you to take immediate
steps right now to institute a parlia-
mentary probe so that the homour of
this House is established and vindicst-
ed.

ot wq fwad (wier) : weww

agieg, o o fafedr qvew §, o

qfer o 2% fraee § 1 & aro wT e

o ¥ qirfew WY W feamic wieeT

Iq ¥ ag fear ¥ .

“Withdrawal of Name from Ad-
mitted Motion, “On 2-§-1974 Shri
Krishna Chandra Pandey has with-
drawn his name from the motion
regarding appointment of Parlia-
mentary Committee to go into ques-
tions arising out of replies to Rajya
Sabha S.Q. No. 730 of 27-8-187¢. ..”

asuw wEYer - U A ®F GEET
&7 faar |

it vy formdt . & vy wmw vy
g1 R 2 Pz Y wr il ) A
e ¥ wo ek | wow FE, ¥T
ag wear § fie sar st ot ey wg
Wit w1 e, twe Wy foedw @
war § e W wHw e wx 3w X
wrk e o aft § wlife go iy
qgd fw o & ¥ e W g gk f,
fargik A<t ¥, wrgeoh ag wer wr fn
# w1 grewer wgen §, v wrgew
it mum AR wene Py,
Wi weeazinas ofedw ek o w
v & o 0§ e dhwr Y & Ko
Wt W wowazfwew ot w8
qar w#n fie s § st qe ke g
e feeyr W 3 R Y | g
ror ey frheiver wr wwie § e Wy
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SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivy Islands): Shri
Piloo Mody has brought this matier
before you just now. For the firsl
time you are geeing th's paper; you
have not had the opportunity to go
through it The editor of this paper
happens to be an ex-member of this
august body. The March of the
Nation 15 supplied to us free and even
then we do not read. (Interruptions)
I have not gone through it because it
15 in Hindi and 1 cannot read it pro-
perly My submission Mr Speaker.
is that you may go through the paper,
whatever is contained in it, and if you
think that it is a fit case for referring
to the Privileges Committee, you may
do so. This is my humble submis-
sion.

ot waarw ow st . & ag fraew
wor wgw g o ooy o waAe W
facar §, g WA agE i §
wiife 7 ¥ 3 W awm R pT O
wray warr & 5 g s €T AR
TATY T WEAT § WY ¥E 67 wIvr g8
g fofam aae vt & w2y dergan
WT, IR %) gH & WA W wifew s
& v wrag wfvar frear & Uanfinde
4 ‘
A man is known by the company he
keeps, apd this is the company we
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& wadt awrt A9 W, M wrdc aw 9z
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e At f@r @ @ A
wrafa @’ | 7g &1 W afew oy
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w7 g wAT W g & wwfer
¥R & 91 FEAT F ¥ ST 5 ATHY
®T YT AT, TE AT HgAT & 4

SHRI K. LAKKAPPA (Tumkur):
Sh, for the last three or four days I
have been hearing very patiently and
very calmly the points raiseq by our
friends, and I can come to this defi-
nite conclusion that they want to
make political capital out of it. though
under the guise of showing sympathy
to the members who are involved in
the case We have made it very clear
that the matter is under investiga-
tion bv the CBL In the meanwhile
cven Mr. Mody has brought out a
case without your permission He has
hrought certain allegations made out
In a8 newspaper

12 hrs

SHR1 PILOO MODY: I expect you
to correct that.

SHRI K LAKKAPFA: But it should
be brought within the four corners of
the Rules of Procedure Therefore,
1 feel that they have takep the jssue
as politics and there is a political
motivation. The entire matter is
under investigation by the CBI. Let
the CBI come out with its findings.
Till then no action is called for.

SHRI PILOO MODY: I except you
to correct him when he says that I
have brought this up without your
permission,

MR SPEAKER- You mentio, many
fhings of which 1 have no knowledge.

SHRI SEZHIYAN {[Kumbakonam):
In this case, I want to submit
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[Shri Sezhiyan]

that the charges that have been raised
in this weekly are very serious and
therefore deserve the most serious
concern of the House. I am rot coh-
cerned here whether the editor is an
ex-Member of Parllament o not. 1
feel a person who has <made such
caarges should be hauled up before
the Committee of Privileges and sub-
jected to thorough inquiry.

The previous speaker, Shry Lakkappa,
said that the entire matter has been
entrusted to CB[ for investigation. In
the reply given to the other House by
Prof. Chattopadhyays he has simply
said that i1t has been given to CBI for
a ‘“secret verification” Mr. A C
George speaking liere 1n thizg House on
the 2Bth August also said that the
matter has beep entrusted to CBI for
“a discreet verification”. Bo, no in-
vestigation upto 28th August has been
ordered hy the Government as per the
answers given both in the Rajya Sabha
and here Only “a discreet verifica-
tion” has been askeg for. But that is
not an inquirv That is not ap inves-
tigation. That is only a discreel veri-
fication This discrect verification ha<
taken more than 5 snonths. The ques-
tion came up on 30th March and more
thap, 5 months have been consumed
for discreet verification. We are not
concerned with 1t The CBI is after
all a creature of the executive. This
Iiouse does not want it.

To-day's Hindustan Times, Says:

“It is learnt from mformed sources
that the Government is not likely
to agree to a parliamentary probe
into the lcence scandal.

Nor 18 the Government willing
for a diiscussion o any of the
motions pending before the Lok
Sabha demanding a parliamentary
probe,

The Govermnent is said to he
sticking to the position that the facts
of the case must first be ascertained
through the CBl1"
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This has come in the Preds. I would
like to know from you or from .the
Minister whetlier they have informed
you that no Parliamentary probe will
be wundertaken. This House ig very
much concerned. We do not kmow
what 18 happening. Only the other
day, the same daily of Delhi has cate-
gorically said that as many as geven
Members® signatures are genuine. The
papers are writing day in and day
out, but like three wise monkeys we
refuse to see, we refuse to hear and
we refuse to gpeak, but the whole
world outside 1s making a mockeéry of
us So, unless there is a parliamen-
tary probe, the confidence of the pub-
1c 1n the Parhament itsell will gv
down Therefaore, I agree with Prof.
Mukher)ee that this 15sue be sent to
the Privileges Commuttee and simulta-
neously a parliamentary probe should
be ordered.

SHRI PRIYA RANJAN DAS MUNSI
{Calcuttu—South), For the last onc
week I have been witnessing this dis-
cussion #bout the licence issue and
related with th:s issue, to-day Mi
Mody has submitteq to vou in the
morning a motiop of privilege m con-
nection with the magzine. Pratipaksh.
When g Member feels that his perso-
nal reputation 15 at stake, whep he 18
facing this sort of situation, when
people outside the House have been
demanding some sort of discussion
here and now, I do consider, it is only
you who can protect hum {rom evay
nook and corner For the last one
week this matter has been before us
CBI is going into the matter. This
snatter ig before you. Members gave
their own explanations. 1 have heard.
What I appeal to vou is this. You
please dispose of this case immediate-
ly, Plesse give your final judgment.
Unless vou protect the Members, un-
less vou finalise this matter, Parlis-
ment would be at stake today or to-
morrow. This is number one. And,
number two is that we should not
equate ag Prof. Mukerjee has done
the views of the Magazine's editor,
Mr. George Fernandez with the other



29 Question of

larger licensing issue This has been
discussed in the House For the Jast
one week we have been discussing
this Whether 1t 18 High Court or
Supreme Court or Parhament, any
matter mav come up aganst any Mem
ber or party for any issue It may be
a question of victimisation blackmail
or something else or genuine things
This 198ue 15 yet to be decided and you
are the authority Till the final thing
¢‘nerges nobody has any authonty to
mabgn the whole Parliament, and
the Members of Parliament, we can-
not run Pailiamentary democracy in
this manner Mi George Fernandez
hag no authority to malign Paili -
ment from whatever angle he may
ke Thiy 15 mv submission 1 request
thyy vou mav Kindly give vour own
opmion about the whole matter we
have been disevssing for the last e
week

M3 last appeal 1s this There arc
g0 many Memberg of Oppousition and
leuders ke Mr Shyamnaendap Midn«
Shr1 Vajpavee and others 1 have
ween they come with arguments
agamst the Government 1 have secn
this from my experience and 1 also
sonetimes learp from their arguments
and so on But I am sorry to state
that Mr Jyotumoy Bosu, for the last
2} veas—he may fight with the Gov
einment 1 dont mind—has been by
i1g utteraunces mode of speaking and
his  behaviour deliberately day by
dav changing the verv atmosphere
heie Four day~ eailier or so he
showed his b« to the Minister Mr
Mohsin I request vou to please give
vou; guidance on how a Menber of
Parllament should behave in the
House I have no objection against
any member of Opposition bringing
arguments for failure of the Govern-
ment But what 1 submit 1s this
Utterances should be polite Are we
protecting not a Member but samply
gangsterism? It s not good be-
haviomw It 15 pot expected of any
responsible hon Mcmber the way he
does it He calley Members of the
Cengress party as bunch of thieves
delole Why does he say all thesc
things? I have not spoken for 2i
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years 1 rcquest vou to make an
4ppeal to him to change his behaviour
and revise iug mode of speaking On
the larger question of this 1ssue, I re
quest you to be good enough ig give
your judg nent

SHRI JYOTIRMOY BOSU 1 want to
tlarify something My name has been
dragged What I have dome i1s under
the ruling and 1 have given proper
motion regarding removal of Mr LL N
Mishra and 1 have taken full respon-
sibility and 1 cannot fully establish
mv allegation 1 face privileges but
the Government has not dared to find
time for this debate

My second point is this Had this
{ 1ing happened in any country where
there 15 sorne sort of democtatic func-
tioming of the Government 1t would
have resigned And the Piime Mini-
ster and all the Ministers would have
been compelled to resign (Interrup
tions)

MR SPEAKFR This 1s not a reply
at ail to Shri Muns:

SHRI TYOTIRMOY BOSU Why
shou ¢ Shr1 Raghu Ramaiah run to
the gallerv fo, the Prime Mimsters
mnstructions?  (Interruptions) why no
time 18 found for a diccussion’ (In-
terrupfion )

MR SPFEAKER Let me hear wha.
Shi11 Gokhale wants to sav

1HE MINISTER OF LAW, JUS-
1ICE AND COMPANY AFFAIRS
(SHRI H R GOKHALE) [ am not oa
the que<lion of the motion by Shrni
Ploo Modv with regard to a news-
paper 1epait 1 have not seen the news-
paper report and my colleague has
also not seen 1t We keep our minds
open with 1egard to this question

N e fogrd qragar  weaw
HEET, AT ATHE WG WTET § 0 qE
w2 7¢ ¥ 5 & fowdw spm 97 Al
amRE
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MR. SPEAKER*‘: Let me first listen
to the Minister.

SHRI H. R. GOKHALE: There are
certain issues which are agitating the
minds of the hon. Memberg in this
House for the last two days. That is
quite understandable. They were
wanting to have a Parliamentary probe
on the allegedly forged signatures of
certain Members of the House. We
appreciate their anxiety. The Gov-
ernment is equally anxious about this
matter. I want to assure you and this
House that we, in this side, are cer-
tainly not less concerned with the
seriousness of the situation. And we
are aware that this 5 matter which
has got to be looked into carefully.

SHRI SHYAMNANDAN MISHRA:
We want action and not words.

SHRI H. R. GOKHALE: When Gov-
ernment is criticised, it is my duty to
place the Government’s position be-
fore the House. As wvou know, Sir,
sometime back your attention was
drawn to what appeared in a weekly
newspaper in Bombay. That was sent
to the Commerce Minister who, in
turn, sent it to the C.B.I. for a pre-
liminary wverification.

SHRI SHYAMNANDAN MISHRA:
When?

MR. SPEAKER: Have patience to
listen to him.

SHRI H. R. GOKHALE: That verifi-
cation has been completed. The C.B.I,
has come to the conclusion—prima
facie conclusion—that some offences
seem to have beep committed. There-
fore,......

SHRI SHYAMNANDAN MISHRA:
By whom?

MR. SFEAKER: You are not allow-
ing him to proceed.

SHRI H. R. GOKHALE: The per-
sons who may have committed the
offences may not be all Members of

Parliament of this House. This mat- .
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A case has
(Interrup-

ter is under investigation.
already been registered.
tions).

MR. SPEAKER: I am not able to
listen to what he says. Let me know
what he says.

SHRI H. R. GOKHALE: Sir, we are
of opinion—we subrmit it for the con-
sideration of this House—that in a
matter where prima facie criminal
offences are involved, that requires in-
vestigation and proper action and if
necessary, prosecution ip a court of
law, (Interruptions).

MR. SPEAKER: Let him complete.
After all, I have to listen to all sides.
Why do you interrupt him?

SHRI H. R. GOKHALE: Sir, this is
our view that these matters can be
looked into only by a court of law.
The proper agency, statutory agency,
that can investigate into the matter
is the court. Perhaps, that stage may
come later op after the investigation
is completed. And then this, House
can decide about this. I know the
anxiety of the hon. Members. It is
my duty also to place before the House
how the Government looks at this
matter. I want to 'make it clear that
there is no intention or attempt what-
soever or even the remotest attempt
whatsoever for shielding anybody or
protecting anvbody. In fact, when
proper investigation is completed and
it ig ascertained who are the offen-
ders against whom action should be
taken, Government will not hesitate to
take the action.

SHRI SEZHIYAN: I want to know
when the preliminary investigation by
the CBI was ordered and when it was
completed; when the full-fledged en-
quiry or investigation by CBI was
ordered. The Minister says a case has
been registered because of the crimi-
nality involved in this case. I want
to know when exactly the case was
registered.

SHRI H. R. GOKHALE: The case
was registered in the last couple of
days.
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ot wew fugr® aywdelt oo
a8ew AT SqAEAT KT AW § | AW W
qEA W rW AR o wwi @ ot f
% §F 9 % srwaT o fv woerT W
qar #TH w00 foe ¥ €8 qan ¥ wwl
ST W6 ) A @R R AT 9T
qaf ¥ A, srEven Wy AW ¥ T T
oI A A6 waer W AAY ¥ qX
g wd aX § S5 % fafh oy av
w3 faar W

qoaE HEET, TE BT AT GTA™
§ v e A S v AW} Fa &1 AR
N afeaied 3% 9 &7, 1w o
& srera gl g W @ ¥ W @
o T OF HTH A0 A1 Ay ¥R §
gY, ¥few o% 5% fes ag wmo=r ST
Y ATi §IE AT- 9§ 4T TG A G
¥ fis qrfeiaiedr awdr iy wifge
Y qmA gg ofi gRENE weRrT &
¥qn @ fof § IGT YT wgar p—

“I would also like to place my
dem#nd before the House that a
Special Farliamentary Commaittee be
constituted to go intp the entire
episode and thep ctme out with a
report before this House so that the
names of those members whose si1g-
natures have been forged and who
are beng mahgned without any
reason or for any mstake or act
done by them, are absolutely cleared
and placed before this House and
the country”

ag 3% fes &1 ddar ur, &fes
X ¥y THAT AT AT T4T |

e o fafe woft & yro0 s
® gy g e y v wrk R aw A
arwen e wa fear § av gw 9%
wiw o sfwr F/ 1 W W TE
ot wger & fe R o e g ag W
<Frere womr qar §, gwife orlw
wewm R femifcwmm

A ¥ wui Y o feirogn ey
FET WEEMT o7 T «T, vt fe Xy
g Awer Ty safar war, |
o ag wwf 7 § a% i

¥ sar wtgen g fe o e ol
AAgn W, fEdY ot aw e
aft foar § % @ 7 37 & Ty
AQ X, IT AN T gur ? W
Tg WIHNT GRS A XA, T gEy
LY ¥ WA F T OF TOETE
oadt g, W RE, W aife-
ARG AT Ag W gedt ?

o TEITY, WIS T g
1951 X €W qATE HT UH ATHAT Io7
a1 SrfawAs TMEE § W wamgeaT™
A A o7, 1951 ¥ wgr ar

“The dignity of the House and the
proper behaviour of every mndivi-
dual Member 1s dear to the House.
1 said, any action taken by a Mem-
ber which may not be 1y consonance
with propriety and good behaviour
and what 13 expected of him, should
be enquired into That wouly be
fair both to the House and to the
Member concerned ”

Ja ¥97 & AW A=A ¥ oy w91 fw
avawT Yo {Yo ufo #Y AT W @Y
g vgr fs asiz s &
18 ¥ cfrezy fPTov o 1o
T ATt ¥ ¥, sox W
afon % fawere i oy wfvr &
ATA THRX QW ATAAT Rz S
Y aNT | WX 1W G F L& 1w
¥ § | OTW HEx & wrel & ure
1 waYY o wey o wa¥Y ¥ ofodiy
Qw1 ag e o ot ey W
APt} sroar @
AT T A A X AT W O
Tt guT



35 Question of

[ e figrt wrordefc}

7g wATRT aww At gEar yaew fe
ez w3dt gt oy ¥ amet
vt &1 9% AfY w7/

ot wy femd: # wrowr sga
wrey fraw &Y wre faarar amear g
uYt ag fagw & 1861 oY WY Nearx
&Y% ¥ 3y vefafafafody ®at @
o fraw £ S T & o WY
TR gIT ¥ ATAX WIAT IA€ S
aer & wiawrdr 71 g @ ST U
w7 ¥ afwar saz 3 w1, ) sod
@ & #A1 %779 foar gur § wow
fan Fag 2 g uxtafafafeady &
foram 7 &

“In order that a motion may be
admissible 1t shall satisfv the fol-
Jowing conditions namely —

(viu) 1t saall not relate to any mat-
ter which 1s under adjudica-
tion by a court of law having
jurisdiction 1n any part of
India”

9 GMYET FHA SATAAY Y 47 fE
qOETt %o mre MTo AW FAAY
¥ gERgz #1 ulv erk oY gy
ws dfwsz  wremsfor wrfimgsr
YT | I g 6 ) g ey
Tt ¥ g 29 Fared) & Qe
L LR SR EAREL R R Al
warr o aw kK

v wwford i qgTagd R e e
W * e AT ¢ w3 el
§ €Y wwar & | arOrm ¥ yg st
gRri g wyEr vy et § 27
avlra &) I8 QT ET 27 ardw o i
® & ¥ oy o IemT) 28 ATOW WY
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L ]

e Afedw  dvwr grr ol
SATATT JE WTRAT 4% v &1 ywfae
TE AT AW £ 77T ¥ g 6 An
R e whe & w v &
S w77 wed s @) yafag
WTTHT AT & W17 waly & famre
& e fufadrw siver v s
B! 9T AW gaA Y safy oy
ferg wrardifog 1 wred wiat ¥ arey
g gwT ¥ 1 (svaEry)

MR SPEAKER When a Minicter
makes a statement in the House, how
15 1t that question of privilege comes
in here? You can discuss the ments
of the case Does i1t constitule a pri-
vilege is%ue because he has given the
facts? You asked him a question
and he has replied

SHRI JAGANNATHRAO JOSHI
The question 15, whether the case has
been registered after the motion was
admiited (Interruptions)

MR SPEAKER Every Membet
has g right to speak He has given
the information

SBHRI H N MUKERJEE Sir, ‘he
crucial point s, the date the point
0o° ftime at which the alleged filing
of the prosecution was made by the
Goveinment 1f that followed the
agitation of the matter in the Hauses
of Parhiament, then that 15 surely a
violation of the privilege and con-
tempi of Parhament Afier knowing
fully well that Parl'ameni hag teker
possession of the issue and we were
awaiting your decision—you had kept
the matter hanging fire because you
had not made up your mind, he knew
it very well ag a Member of the
Government and sg a Member of the
House—i{f after that date, Govern-
ment had taken thig step, it 15 wrong
If he had done this long tima apo,
he can tell us He iy not telling us
anything. I fell that if the f of
the prosecution was dohe siter
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matter came before Parliament, it is
a clear violation of Parliamentary
privilege and all sorts of Parliamen-
tary propriety. It is bad conduct. It
is political blackguardry of a sort
that no country can tolerate.

SHRI VASANT SATHE (Akola): I
am rising on a point of order under
rule 224. May I invite your atten-
tion to the rules regarding privilege?

Rule 222 says:

“A Member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege . . . .

Rule 223 says:

“A Member wishing to raise a
question of privilege shall give
notice in writing to the Secretary
before the commencement of the
sitting, on the day the queslivn is
proposed to be raised. If the
question raised as based on a docu-
ment, the npotice shall be accom-
panied by the document.”.

This as what has been done by Shr
Piloo Mody. Now, rule 224 is very
pertinent. It says:

“The right to raise a question of
privilege shall be governed by the
following conditions, pamely:—

(i) not more than one question
shall be raised at the same sit-
ting: . ..."”

A question of privilege has already
been raisedq by Shri Piloo Mody and
it is under consideration., The hon.
Member is raising another question
now in the same sitting . . .

AN HON. MEMBER: We shall con-
sider it tomorrow,

SHR] VASANT SATHE: So, far
as Shri Madhu Limaye’s moction is
concerned, it ig out of order . ...

PROF. MADHU DANDAVATE: 1t
is not out of order.
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SHRI VASANT SATHE: Today, it
is out of order.

So, let us restrict ourselves only to
Shri Piloo Mody's motion. There
also, there is no question of side-
tracing the issue and confusing the
issue. The plain issue was the allega-
tion in the newspaper condemning and
putting into disrepute the entire Par-
liament. It was not a questicn of one
person, He has called the entire Par-
liament a brothel, This is a prima
facie case for being referred to the
Commiitee of Privileges. The words
were:

"efFT U7 dET § ANAT IAAT FT
&Y JIHTA FAT AV AL E AT YN A7
w3 &1 afeer gy Y fasir
3W-1@ ¥ 7 T IATAT HT AATHT
sa7 Fa1 faar 17

A AT AT F A€ gF a1 q4
QAT A3Y &1 F AT TEY ATEAT

So ,this is a prima facie and clear-
cut case to be referred to the privile-
ges Committee. There should be no
controversy over this. Let us not try
to sidetrack the issue by bringing in
the question to whether 2 parliamen-
tary probe or otherwise is required
in some other matter. That is a sepa-
rate issue that can be dealt with sepa-
rately, Otherwise, this privilege motion
wil] get delayed and sidetracked.

If we want this matter to be
referred to the Privileges Committes,
let us unanimously refer it to the
Privileges Committee. That is the
straight way to do it. unless Members
have an ulterior motive of not refer-
ring this to the Privileges Commit-
tee by delaying it for some other
matter.

SHRI JYOTIRMOY BOSU:
Mr. Gokhale has said that the pro-
secution had been launched during
the last couple days; couple of days
means Monday and Sunday, So. 1
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[Shri Jyotirmoy Bosu]

take it that the prosecution was laun-
ched on Monday, because 1 do not
think that for this purpose, the
courts will remain open on Sunday.
On Saturday, the Chair, no less a
person than the person presiding had
clearly said:

«, ..we are concerned which cer-
tain Members of Parliament having
exercised or alleged to have exer-
cised certain things and done cer-
tain things as Members of Parlia-
ment and that is the whole ques-
tion. When Members of Parlia-
ment in the discharge of their
duties as Members of Parliament are
involved, whether we shoulg abdi-
cate our authority and hand over
everything to some other machi-
nery outside the House—thig is the
question.”.

The hon. Deputy-Speaker who was
in the Chair at that time made it clear
that this matter had to be dealt with
by the House. In the meantime, in
the face of the observations and rul-
ings given by the Chair, they had
decided during the weekend to go to
a court of law and bring an artificial
restraint on the House when the
House ig seized of the matter and
make it sub judice. The whole thing
iz derogatory to the House. It ig a
clear expression of contempt of the
House. This shows how mean and
low they could be, how they could
undermine the whole parliamentary
democracy. I am shocked and sur-
prised to see that a man like Shri
Gokhale who was a luminary in the
legal world has stooped so low as to
go for this thing.

SHRI H. R. GOKHALE: There is
a misunderstanding, I did not say
that the case has gone to the court. I
have said that a case has been regis-
tered and investigation started. I did
not take the plea that because it is
sub-judice the matter cannot be dis-
cussed in the Fouse. I only gave
the view of Government that in view
of the fact that a proper investigating
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agency is looking into the matter, a
parliamentary probe may not be ap-
propriate at this stage. That was all
1. said.

SHRI JYOTIRMOY BOSU:
say this....

Let me

MR. SPEAKER:
ready mentioned it.

You have al-

SHRI JYOTIRMOY BOSU: No,
Sir. We cannot abdicate our autho-
rity or hand it over to an outside
agency. I am surprised, Mr. Gokhale,
that you have become a tool in the
hands of those people.

Y g®o gHo @AWl (FTAYR) :
WEAE  WglRq WU 9T H{IH ATET
21 AA nE E) @y uEw AY g%
wraeT E guT  ffass W § 8
W F a1 dre §RT qET 7R gat
ATAANT geEqT ¥ Fer fF wrfaT gaey
qHAT FT 7 I HF AR F g FrAw
T1fed arfs wfearaz § Y WY qaeq §
o & A &, wera av w@r &Y, A e
FATE TH IF ATAA FT A FT GILU
gISH IT FT TR FL | HIT IqT
F1 a9 & qrifeamdey FWET §) g
FIAEAT 1 T WY gw A Fgrar % 15
gefagt &7 oF 3 qar Im
oIS AT TG AT w37 R Fa
™ FT faarom &1 ¥fFr T o &
whew argar § 5 #r Q% A gw
T a@igu § foT ¥ are # dax
TA-qfew g AR fewwwT 7 gar gr ?
(mvagra)  zafad § w9 & wgan
wigar § % ox ar fafaqs fiom &
IR ¥ wraEt gmA AT fFarg. ..

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Registration of a case
does not make it sub judice,
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SHR! S. M. BANERJEE:
ruling from you.

MR. SPEAKER: What should be
the speed of my ruling per minute?

SHRI S. M, BANERJEE: 1 want
@ clear ruling from you that the mo-
tion can be disCussed.

SHRI DINESH BSINGH (Pratap-
garh): I was trying to catch your
eye only to try to sumplify the mat-
ter. So far as I could follow the pro-
ceedingg of the House, the hon. mem-
ber, Shri Piloo Mody, has raised a
motion of privilege against g news-
paper 1n which he has said that de-
rogatory things have been said about
the House and about individual mem-
bers With that has been brought in
a question of an earher motion pen-
ding before you. I beg to suggest
that the two matters ate not the
same. They are two separate 1ssu-
es. May be some hon. members see
an interconmection between the two.
That 13 an entirely eeparate matter.
So far as the matter that i1s pending
before the House just now 1s con-
cerned, 1t 1s the privilege motion by
Shri Piloo Mody and that 1s what we
have to apply our minds to. The
other pomt made by hon members
that it should lead to a wider probe
etc, 1g really 5 matter for the Privi-
leges Committee to consider It 1s a
Commuttee in which al] parties or at
least most of them are represented.
It has its own procedure ang this
matter should be raised by them m
the privileges Committee itself.

I want

In the course of the discussion, a
privilege motion has been moved
against the Law Minister by  Shri
Madhu Limaye. I think there is
some serious misunderstanding about
it. The Law Minister has not said
that there has been a case registered
in a court of law. All he said was
that a case has been registered, which
with the police. It is an investiga-
case. It does not preclude a dis-
in this House. The issue
the conduct of Members of

{1
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Parliament is the responsibility of
this House and yours. It is not 5 mat-
ter to be discussed in a court of law.
The Law Minister has not mentioned
that the conduct of MPs has been re-
ferred to a court of law. In fact, no
case has been registered in a court of
law. It 1s only an investigation and
investigation can go on, irrespective
of the decision you may come regard-
ing that matter. Therefore, there I8
no breach of privilege, so far as the
Law Minister is concerned. There is
also no other comphication. The sim-
ple 1ssue before the House is the
motion of privilege raised by  Mr,
Piloo Mody and that should be de-
cided by you.

SHRI SHYAMNANDAN MISHRA:
So far as referring the motion moved
by the hon’ble Member Shri Piloo
Mody to the Privileges Committee is
concerned, there seemg to be complete
unanimity, Every one thinks that this
15 a fit subject to be referred to the
Committee of Privileges. But some
complication has arisen because of
the attempt on the part of the hon'ble
Law Minister to introduce an extrane-
ous matter. Thereby he has tried to
vitiate the whole subject that was
before the House. The subject be-
fore the House was whether this
motion of privilege by the hen'ble
Member Shri Mody should be refer-
red to the Privileges Commuttee or
not. When the hon'ble Law Minister
sought your permussion to intervene,
we did nct have the least idea that h=
was going to introduce a completely
foreign matter and thereby prejudice
the 1ssue before the House. Now the
question jg whether the Law Minister
was in order to have intervened and
brought in an issue which hag no bear-
mg on this question, or, if it hes a
bearing, I must say that he wanted
to prejudice the case by certain
things which are not akin to the sub-
Ject, Therefore the hon'ble Mem-
ber Shri Limaye is quite in order in
bringing a privilege motion against
him. The intention of the Govern-
ment does not seem 1> be above sus-
picion even now, Til now the
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[Shri Shyamnandan Mishra]

hdn'ble Law Minister is refusing to
reveal the date when thie regisiry has
taken place. What is this registry
about? We, having a modicum of
knowledge of these things, must insist
on knowing what is the registry
about?

Then, a point was raised by the
hon. Member, Prof. H N. Mukerjee,
that simultaneously an investigation
by a Parliamentary Committee has
to be made into this matter. There-
fore, the intervention of the hon'ble
Law Minister, because a suggestion
had been made by the Hon’ble Mem-
ber Prof. H. N. Mukerjee and our
motions are pending before you for
consideration, could also be interpreted
to mean that he wanted 10 prejudice
our motions that are there for your
consideration

May | submit for your considera-
tion that the whole thing which re-
sulted in the exit of Mr. Nixon was
first processed in other forums and.
nuw, the investigation is being tho-
ught of in a court of law? So, when
the matter relates to the hon. Mem-
berg of this House, 1t has to be proces-
sed first in the forum of this House,
not in other places Therefore, simul-
taneously, youy have to agree to the
consideration of this motion The
motion of breach of privilege should
be referred to the Privileges Commit-
tee an¢ the parliamentary probe also
has to be considered because unless
the two things are done simultane-
ously, we cannot come to any clear
conclutions about it.

SHRI H. R. GOKHALE: First of
all, I never said that the matter wis
sub judice and, therefore, this matter
cannot be discussed in the House, I
did not say that. (Interruptions).

MR, SPEAKER: Order, please.
You don't have the patience to listen
to him. They listen to you with pat.-
ence. Why don't you listen with the
rame patience?

S8HRI H. R. GOKHALE: 1 did not
introduce any exiraneous matter.
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Actually, what was extraneous was
introduced by them while discussing
the privilege motion. Although the

privilege matter was different, the
other matter was brought in, The
Government was criticised. I only

wanted to make the position of the
Government clear. What has happen-
ed I wanted to tell the House, 1 asid,
according to the Government, the pro-
per stage at which these things can br
discussed 1n the Houne Is when all the
facts are inquired into. I did not say
that it cannot be discussed in the
House.

Wt wavac fay (3ATERZ) AN
ARl ¥ AT B

weaw wlxg  WIT & HiEw ar
T 4% kv 17 qad F ARy A
W g7 frar @ | gAY s sR Q7 AER
g WY & gYv 21 aZ F7 qag fAgr W

™R

sTwaews fag 9 4qrerawg v
am

At Y Y w7 o1 fafadre A
‘f-aqg gaaT & fasars & a8
AMG[ FT H&7 & Q1T &) & T §T
qama ™ & AT A agT wiefa Y
? oY 51 § ¥ T 1y AWM ¥
qrqrew & faaTs wrdam) gl wfed
#fww weaw wgreg w fosi ow g
# va wew & ofw o) A farfr }
fe ‘sfagm’ vawT & Wy Iw ¥
R AT ¥ gEY A ¥ e g
ar 97 o av @Y § fs ag aver
Wi faqr way ) A wget Aedy AY Oy
8

et et ¥ g 3 S Yy RAM
welt ot gt dexan ARAY & ohie
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qrisrarizdY arél €Y d2% ¥ ag v
dug afafa gt v Y arw a7 gl
afex dtedYommdo zru ¥H &7 ¥
grlt AlT agr 9T wga & gaEv A foe
Ayt ¥ wgrar fe § oy wwAeA
¥ a1 99 3w ¥ oy ¥
afafa g7 &7 &Y 9w gAY Tfen
3T Ay A Y waar(y ¥ T m AV
faan & fr ang afafa arara e
TN T a% wraw gt ¥ f oW & nara
gy St mYr A vqdar w7 g @
oiv 24 & AtAw warer 1 g@few
gg afafa grr v N aw & WO
LA A

AW Y A7 g€ 77w W)
fafg wret @ AWM Frarfam v
I At WA AW WT AWy #W
afaFg = €1 TIT  AFTIRT A FRA
FHT 39 AXT §1 39 U7 N9 @
7 49 | O4Y AT § WA wgRa
‘gfaq  gEETT § ¥ F7 997 g4t
Y yrriar g7 fafy wwat ar g7
Fi & faars i€ FveEy sgardy
gwr  =ifgn wgifs g7 dWr S
¥ IR T I HEA §) ofa ¥ g
fearg siv ssefs arv@rafar
W F AWML T EW 97 F,qT IS
we foat 1 & % wa @ g froaee
gfafa g1 arw gAY wifgd | waAr
W WA ¥ Al @A AW W gAn
fe wmar & sfafafe ¥ @ a@wH
Ea Y ¥ (wwam) fo &
WY ST A& o€ aEy ¥ auT and
o9 & wwa fer § wga  gefag
fr 37 % ot zeomar Y qwer 4
w1 &k | gAfen & wrgan g e g Wl
o wre gAY wrfeg
SHRI P G MAVALANKAR You

sllowed the Law Minister to inter-
view. [ cannot guestion your autho-
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nty to permit ham to do so But he
does not say on what point of the
motion he was intervening He says
he has nothing to do with the privi-
lege motion He has also gaid that the
matter 33 not rub judice As 1 was
telling you a little while ago, Govern-
ment are going ahead, cleverly and
step by step in order to see that a
Parliamentary probe does not take
place, and the Law Mimster's inter-
‘ention has only confirmed my doubt,
my suspicr n that they aie taking
steps to see that the matter 13 wrest-
ed from your jurisdiction and kept in
Government jurisdiction only That
1 why we want you to take up this
matter promptly, and cimultaneously
with Mr Piloo Mody s motion also,
so that there 13 a complete Parlia-
mentary probe into the whole matter

SHRI A K M ISHAQUE (Basir-
hat) The CBI 15 under fire from
the Opposition for the last couple of
days The CBI 15 a legally constitut-
ed organisation, a statutory orgamsa-
tion, ent1usted with the )ob of invests-
gation crime, and allegations

SHRI PILOO MODY Whtewash-
ng them

SHR] A K M ISHAQUE Caseg atg
not wanting when the hon mem-
bers from the Opposilion themselves
demanded probe by the CBI This 13
the only instance when they are op-
posing 1t (Interiuptions) It 1s the
prerogatite of the Opposition tp de-
mand whatever they bhke In exer-
c1se of that prerogative, on many oc-
casions, they demanded probe by
the CBI, but pow, as jt seems when
it does not swuit their purpose, they do
not want investigation by the CBI
Now what I want to say 1s that the
CBI 1s an organisation entrusted with
the task of mvestigation, and if there
1> a parallel Parhamentary probe also,
then there will be two parallel msti-
lutians and there 1, & likehthood of
conflict of decisions You are an emi-
nent lawyer, Sir. No court permuts
the same issue to be tried by another



47 Question of

{Shri A, K. M, Ishague]

court when the issue is under inves-
tigation by one court. There may be
a clash between the findings of the
two courts. Therefore, when the
matter is already under investigation
by a legally constituted organisation,
let the matter be thrashed out first
by that organisation, and then what-
ever has to be done will be done by
this august body.

SHRI PILOO MODY: Under rule
225, I beg leave to move the following
motion:

“That the question of privilege
arising out of the Prathipaksh story
in its latest issue be referred to
the Committee of Privileges for
investigation and report; the House
further resolveg that all the docu-
ments and files connected with the
case be seized and kept in the
custody of Parliament.”

SHRI MADHU LIMAYE: Make it
unanimous.

SHR]I PILOO MODY: Unless the
House accepts it, the debate must
start now,

MR. SPEAKER: 1 have seen your
Previous one and this is something
new which you have moved.

SHRI PILOO MODY: May 1 trans-
late what I wrote to you this moming.
I wrote to you this moming:

“May 1 draw your attention to
the report edited in the latest issue
of ‘Pratipaksh’ published by a for-
mer Member of Parliament.

The report says that gome of the
20 MPs who denied the genuine-
ness of their signatures to the Lice-
nce Memorandum were telling a
lie. The report also says that these
signatures were manipulated by the
Minister for Railways, Shri L N.
Mishra. The, front page report
denounces the Prime Minister as
the main source of coremption. This
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is a gross contempt of the hon.
Members and of the whole House.”

I am grateful to you to have allow-
ed me to raige the matter in the House
today andq having raised the mat-
ter, I am now moving my motion...

MR. SPEAKER: This has never
been the procedure in the past. You
proceed under Rule 222 and send it
to me and then bring something else.

SHRI PILOO MODY: Nothing. As
a matter of fact you have allowed a
debate on all matters of an extraneous
nature.

MR. SPEAKER: You have sent
me your privilege motion. 1 will
have to see gnd consider it,

SHRI PILOO MODY: When the

whole House is uynanimous, still you
want to consider it. Now, I suspect
mala fides.

MR. SPEAKER: This motion you
have brought just now is not before
me. You gave me something else
and you read something else,

SHRI S. M. BANERJEE:
happened to my motion? 1 gave a
notice under Rule 222. I have sent
a motion just now that the matter be
sent to the Privileges Committee.

SHRI JAGANNATH JOSHI: You
consider anybody’s motion. We are
agreed.

SHRI PILOO MODY: I do not
understand your difficulty. My motion
and my notice are very simple. I 1m
not concerned about other issues shat
you have deliberately permitted to be
raised,

SHRI MADHU LIMAYE: Mr. Piloo
Mody is perfectly in order,

MR. SPEAKER: What is in writing
before me jg something different from
what he has read.

SHRI KARTIK ORAON (Lohar-
daga): 1 have been standing for a
long time on a point of order,

What
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MR. SPEAKER:
Please wait.

ot wwy fawd - frfadrr & and & wav
wfefear vl & 7 qg® grar & Wifew
oy A areraa faar g1 IS AR
ww 225 ST § WY TRET w2 |

The Speaker if he gives consent
under Rule 222 and holds that the
matter proposed to be discussed is in
order, shall, after the question and
before the list of business 15 entered
upon, call the member concerned, who
shall rise 1in his place and, while ask-
ing for leave to raise the question of
privilege, make a short statement re-
levant thereto.

wfy g st & 1 3E fade Ay &

aw fadrg =& fear a7 226 W 3

§\ fardrg Y 2s AR R AR TR

¥ frd mre wed qf gifam 2, wfao

Y wa 226 afEw)

If leave under rule 225 15 granted,
the House may consider the question
and come o a decision or refer it to
&8 Committee of Privileges on a
motion made either by the member

who has raised the question of privi-
lege or by any other member

1 will call you.

A SEaTy fedT § ) A § | oW
fror wively & ? O AT W & 2w T
¥ vems ag e ¢ fe i it &
WYAA ATANT AT AT AEA AT F W
oo firedror FE & T e & o 4
g %t W st ol o foid ¥
TER T AT ? ol wEr e amren
fredor &% ® qrad sU gl 77 9
e w25 Qe ¥ Wik Frigwy wav
o wrrerd ¥ fire & o TR wdfec
& g orfrdie dior 3 W W wed A
¥ W 1 Xx ¥ wiwer wfvafar oa §, 72
& ety §—— (fremy)
He ia entitled to demand seizure
under orders of Parliament and their

custody with Parliament, (Interrup-
tion). I don't trust the Government; I
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don't trust the Prime Minister. (In-
terruptions)

SHRI SHYAMNANDAN MISHRA:
What is the issue was which we are
grappling? The pont 15 this. You
were pleased to say that the motion
read out by the hon'ble Member Shri
Piloo Mody ;5 different from the one
he had given to you. The hon’ble
Member, Shr1 Piloo Mody has already
read out the communication which he
had sent to you. That communica-
tion 18 based on Rule 222 That is,
he has raised a question of privilege.
There are three concepts in the ques-
tion of privilege. Number one, the
question has to be raised. A Question
cannot be equated with motion. This
is the first part The second part is
that Under Rule 225, the matter, that
18. the substance of the question has
to be considered by the Speaker, And
then ultimately comes the formulation
of the question in the form of a mo-
tion, that is, rule 226. He has come
to the third stage—of the rule 228
He 1s formulating a motion and this
is the last stage of it. ‘This motion
1s 1n order as he has passed through
all the earher stages. ] am sure the
House has agreed completely on that
point So, Sir, there can be no ques-
tion of having any second-thoughts on
it.

13 brs

MR. SPEAKER: I am hstening to
him. I shall call you. Why are you
interrupting him?

SHRI PILOO MODY: Sir, I am
even prepared to amend the last por-
tion of my motion. (Interruptions)

MR SPEAKER: Order, please,
After all, it is not my property or
anybody else’'s property, These are
the rules. And, after all, these are
what we have been doing in the past.

SHRI DINESH SINGH: Sir, the
motion sent to you earlier was not a
motion at all. It wag only a notice
that was sent to you. That is slight-
ly different from what the motion of
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IShri Dinesh Singh)
the hon. Member is. You are right
when you say that the two are not the
same. A notice had been given
against the newspapers. We have to
find out what the paper has publish-
ed.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K, RA-
GHU RAMAIAH): So far as the
notice is concerned, only a few minu-
tes ago, something was said. But, only
now this newspaper has been shown.
The notice has been seen by me cer-
teinly and 1» a matter like this, we
would certainly lhke to have a little
time to consider and ponder over 1t
You cannot just fling a puper at us
like this. Please listen to me. We
would like to have time t1ll tomoi-
row to consider the matter arsing
out of the notive given by Shri Mody

SHRI PILOO MODY: WMi. Speaker,
Sir, the Minster for Parliamentary
Affairs has asked for time on an issue
that has been published in a news-
paper. 1 do not understand why the
Minister of Parliamentary Affans
wants some lime when this hus
nothing to do with what appeared 1n
the newspapers. Government has
nothing to do with what was pub-
lished in the newspaper. On the other
hand, a notrxce has been given and a
motion moved in Parliament about
what has been said in that newspaper.
This should be irvestigated by a Com-
mittee of Parliament. What has the
Government got to do with it? And
what is the Government going to con-
sider in the next twenty-four hours?
This 1 cannot understand. 1 want to
know-hether the Government at all
is involved on this issue, What 18 1t

Government is going to do? Is
#t’ going to change what has already
Been printed? Or is 1t going to know
ahead what the Privileges Committee
is going to say? I do not understand
a3 to what the Government is con-
cerned about. *Why does he want
twenty-four houry’ time at all? The
notice given jsron a matter which is
published h‘:a newspaper. It is only
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violating the privileges of Parliament
if this matter does not going to the
Privileges Committee of Parliament,

I would rather say that if this
twenty-four hours' time is to be given
to the Minister for Parliamentary
Affairs, the purpose of Parliament is
not served which it is supposed to do
or the purpose which it is supposed
io achieve. This procedure has been
grossly wiolated in <ontravention of
all norms, all decency, justice and
fair play.

SHR1I KARTIK ORAON (Loharda-
ga): I would like to put a very big
question mark to the gquestion of pri-
vilege. I would like to draw your
kind attention to Rule 224 about the
conditiong of admissibility of the ques-
tion of privilege. It says the right to
raise the question or privilege will be
governed by the following conditions-

{i) not more than one guestion
shall be raised at the same sitting.

(ii) the question shal] be restrict-
ed to a specific matter of  rerent
occurrence;

(ill) the matter requires the in-
tervention of the House,

Sir, I am more concerned with the
third condition In this connection 1
would like tu say the Parliament is
supreme and anything under the
Sun can be said and spoken in the
House and people have said something
which could have been the subjecl
matter of the court of law. Members
of Parliament have got the protection
under the privileges from the House.

Sii, I would like to remind you of
one case of the British House of Com-
mong where the Speaker was slapped
right in his face by a Member of the
House of Commons ang this was a “ub-
Ject for action bv the House as it amo-
unted to the dignity, position and sup-
remacy of the Parliament, Thet case
had 1o be taken by the House and
the House rightly togk action againsi
the Memher. Therefore, this Paper
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which hes brought Parliament into
ridicule and hatred has, in  fact,
affocted the dignity, position and

supermacy of the Parliament, There-
fore, 1t is not the contenis of the
puper thut has to be sent to the Pri-
vileges Committee but the fact that
the publishers has pulled down the

prestige and digmty of the House
should be a subject-matter of the
Privileges Commuttee.

Secondly, T would submit that

anything done outside Parhament
cannot be a subject-matter of dis-
cussion here because they may do
outside anything which may attract
criminal responsibility but should not
b dragged to this House This Par-
lhiament 15 not o be reduceqd to a court
of law. Sir, if you allow anything
done outside the House to he brought
us a privilege issue, then it will be
difficult tor you to control the House
1 would 1equest you to keep in mind
that anything done outside will not be
a subject-matter of thus House. But
¢ the editor of that puper must be haul-
arl up

SHRI 8. M BANERJEE Sir, what
about my privilege motion

MR SPEAKER: Tt was only Mr.
Mody who moved it I cannot take
up %0 many privilege motions simu-
1taneously.

I want to consider how 1s i1t possi-
ble that he first sends one notice and
then send another motion for con-
sideration. This will not be laying
healthy convention I mus{ examine
it. Then he says it is a question and
not a motion.

SHRI SHYAMNANDAN MISHRA:
Please tell us what is the motion of
which he gave notice to you: you may
put that motion.

(Interruptions)
MR. SPEAKER: It i= a serious
thing. Mr., Mody first gave one

taotion snd then reads
mation,

another

BHADRA 12, 1886 (8AKA)

Privilege 54

SHRI PILOO MODY: You frame

the motion which is acceptable to
you.

PROF. MADHU DANDAVATE:
We request you to please place be-
fore the House whichever motion he
gave earlier and we will accept it.

SHRI DINESH CHANDRA GO-
SWAMI- Sir, I rise on a point of
order Mr Madhu Limaye spoke
about the procedure, namely, firstly,
a notree will be given to you and if
you give consent to the notice then
a motion will be moved Sir, I want
to draw your attention to Rules 224
and 225. Sir, if you look at these
you will find the word ‘motion’ is
not there, The words used ale ‘ques-
tion of privilege’. The same words
are used in 224 and 225. Therefore,
while giving permission under Rule
224 the Member will be asking for
‘question’ and he shall have to confine
himself to the same ‘guestion’ under
Rule 225 Very advisedly the word
‘motion’ has been avoided,

SHRI S M. BANERJEE: Sir,
when you allowed the discussion and
when hon Members were making a
case against the Editor, T thought that
after the discussion is over—unless
there was Motion under 22—you may
not allow it to be sent to the Pri-
vileges Committee. At that time I
was under a wrong impression,
Having realispd the gravity of the
case and the magnitude of slandering
the whole Parliament, rightly or
wrongly, I think this is the Teast
controversial motion, that this ques-
tion may be referred to the Privileges
Committee. The motion that has
been sent to you, I think, is in order.
If that is not in order, kKindly accept
that But, this should be sent to the
Privileges Committee, Even ordinary
things are being sent to the Privileges
Committee.

MR SPEAKER: There is no ques-
tion of non-reslisation of the gravity
of the situation, It is not that My
question was purely technical, be-
cause, there are two motions.
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SHRI SHYAMNANDAN MISHRA:
We believe you that he has sent you
a different motion. Please give us
that motion.

MR, SPEAKER: That is what I
have been asking him.

PROF MADHU DANDAVATE:
Even when we agree with you, you
disagree. Our suggestion to you is
this. You said that the motion which
Mr. Piloo Mody has given is diffe-
rent from the earlier one. We ac-
cept the earlier one Please read it
out.

MR. SPEAKER: That is what I
have said to which you have agreed.

You read the earlier one—I hold
the first one in order—and not the
other one which you introduced in
between. You can give this in a
regular manner tomorrow morning.
You read out which you originally
sent,

SHRI PILOO MODY:

“May | draw your attention to
the report edited in the latest issue
of ‘Prati Paksh’ (copy enclosed)
published by a former Member of
Parliament.

The report says that some of the
20 MPs who denied the genuine-
ness of their signatures to the Li-
cence Mamorandum were telling a
lie. The report also says that these
signatures were manipulated by
the Minister for Railways, Shri L.
N. Mishra. The front page report
denounces the Prime Minister as
the main source of corruption, This
is a gross contempt of the hon,
Members and of the whole House."

1 shall be gratefu] if you will allow
me now to move the motion for send-
ing it to the Privileges Committee.

MR_SPEAKER: You can move for
weave of the House.

SHR] PILOO*MODY: Mr. Speaker,
Sir, 1 beg for leave to move.

SEPTEMBER 3, 1974

Privilege 56

MR. Speaker: Those hon. Mem-
bers who are in favour of leave being
granted may rise in their seats,

SHRI SEZHIYAN: You can ask
the Members to rise only if Govern-
ment objects to it. Are they objec-

ing?

SHRI K. RAGHU RAMAIAH: We
oppose this motion,

MR. SPEAKER: Those hon, Mem-
bers who are in favour of leave being
granted may rise in their seats.

The number of Members who have
risen ig more than the required num-
ber, So, leave is granted.

We have the adjournment motion
also for discussion, and we have this
privilege motion also. We have so
many other things also. How can
we do everything on one and the
same day?

PROF, MADHU DANDAVATE: I
just want one information. Please
ask Mr. Raghu Ramaiah what he
had opposed.

MR, SPEAKER: It was not a

question of opposing.

Now, let us decide the time at
which we have to take it up. We
have the other motion also. ] have
to fix the time for this, because at
four o'clock, we are taking up the
adjournment motion. Now, it is
going, to be nearly 1.30 P.M,

SHRI SHYAMNANDAN MISHRA:
And we are feeling hungry.

MR. SPEAKER;: We had decided
earlier that there should be no lunch
hour,

SHRI SHYAMNANDAN MISHRA:
No, we require lunch hour,

SHRI PILOO MODY: 1 want to
speak before lunch, and then you can
have the lunch hour.
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MR. SPEAKER: Why should he
have this special privilege of speak-
ing before lunch while others should
be kept waiting for lunch?

SHRI PILOO MODY: 1 think they
will digest my speech better on a
hungry stomach,

MR. SPEAKER: He does not have
any lunch and therefore, he is saying
this.

SHRI PILOO MODY: For
who do not have appetite, it
even create an appetite.

those
may

MR. SPEAKER: It is a secret how
he has such g body without eating.

SHRI S. M BANERJEE: How much
time are you allotting for this pri-
vilege motion, Sir, I think you may
allot three hours for it.

MR. SPEAKER' We shall finish it
by 4 P.M. when we shall take up the
other motion,

SHRI S. M. BANERJEE: In that
case, let us carry ‘on up to four
o' clock and let be no lunch hour, be-
cause we want to speak.

MR, SPEAKER: I think those
Members who want to speak may
keep on while the others may quie-
tly slip away and have their lunch.

SHRI PILOO MODY: Is it that
you want to eat away the privilege
motion or the adjournment motion?

MR. CHAIRMAN: 1 think we can
adjourn for about half an hour and
re-assemble at two-o'clock. Let us
have some lunch hurriedly, reason-
able at two o'clock, and finish this
before we take up the other motion
at four o'clock.

1324 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-gssembled after
lunch at five minutes past Fourteen of
the Clock.

IMR. DEPUTY-SPEAKER in the Chair]

RE, CALCUTTA HIGH COURT
JUDGMENT IN RAILWAY EM.
PLOYEES CASE

MR DEPUTY. SPEAKER:
Piloo Mody.

PROF. MADHU DANDAVATE
(Rajapur): Before that, Sir, I want to
raise a very important matter, The
Calcutta High Court has set aside the
order of removal from service of se-
veral railway personnel passed under
Rule 14(11) of the Railway Servants
(Discipline and Appeal) Rules 1868
read with proviso (B) to Article
311(2) of the Constitution. This is
what has been reported in today's
papers. The Judgment has far.reach-
ing consequences in ending the victi-
misation of thousands of railway em-
ployees. 1 seek your permission to
raise this issue in the, House today
to secure a clear assurance from
the Government that they will
respect the High Court’s judg-
ment gnd not challenge it in the
Supreme Court. Since we are at the
fag end of the session, T would re.
quest the Government to make a
statement, Without losing their face,
taking advantage of the Caucutia
High Court's judgment, they can see
to it that the victimisation is ended
and the workers are protected.

SHRI JYOTTRMOY BOSU (Dia-
mond Harbour): They have said that
the dismissals were illegal.

It is a very serious matter.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I have also given
notice under rule 377 to raise this
matter. As Mr, Dandavate pointed
out, the Calcutta High Court has set
aside the order of removal from
service of severa] railway personnel.
I support Mr. Dandavate’s demand that
the minister should make a statement.
I want immediate reinstatement of

Shri



